
V .  

CE1HAL AUiINITRATIVET .BAL 
GUtAHATI BENCH 

7 

No. 4,2 i22. 

-Versus- 

.4 	. • 	. . he s pon dent ( s)' 

Av.catës for Applicant(s) 

	

/ . 	 ,' • 	• , 4dv, cat es for Rpon dent ( s) 

:ori.jj:: -

17.3.97i 	Heard Mr B.K. Sharma, learned 

	

'•J 	fl 	 I 	 , 

counsel for the applicant, and M G 

Sàrma, learned Add!. C.G.S.C. IThe 

	

' 	 application 	is 	admitted. 	Issue usual 

notices. 

,
' 	 List it on 29.4.97 for written 

'I1 	 statement. 

I 	
Mènber 	 WVice-Cman 

• 	 ,t\J lCj- 	 6 	
' nkrn' 
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NO 	
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29-'4197 	Learned Addl.c.G.s.c. 

• 	
p/c 	 S. 	 Mr. 0.Sarma 	for 1 week time 

to file written statement. Prayer 
isaflowed. 

List on 7-5-97 for ordera. 
___________ t-• 

; ,• 

	

t&c.' 	 Meiner 	 ViceChajrman 

lm 

• 	 7-5-97 	Learned counsel Mr. $ .Sarma 
• 	

appearing on behalf of the appli- 

/&V ' 	
' 	 • 	

cant • Mr.G .3arma learned Addi .CGSC 
14e2.V' L is not present in court to-ôay. 

• 	 j,J-7L 	 Let this case be listed lmx 

on 4-6-97 for filing of written 

t ernent. 

• 	i1 	* 7L ' 	

• 	im 	mefaber 	 Vice-Chai 



• 	
3.6.97 	 Mr B.K. Sharm-a. submits that in view 

of the written statement and Annexüre Rh 

filed by the respondents,, the application has 

f ( 	
• become infructuous. Mr G. Sarma, learned Addi. 

T 	 C.G.S.C. also makes a similar submission. 

	

7f • 	
Acor'digly the application is dismissed Cv  

as infructuous. 
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